
FIR No.100/2020 
PS : Crime Branch (Shakarpur) 
U/s. 25/54/59 Arms Act  
State Vs. Waseem 
 
23.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Pradeep Kumar, Ld. APP for State. 

  Ms. Afshan Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted on behalf of applicant/accused that he has been 

falsely implicated in this case.  It is further submitted that nothing has been 

recovered from the applicant/accused.  It is further submitted that he is in 

custody since 01.08.2020.  It is further submitted that investigation is 

complete and the applicant/accused has cooperated in the investigation. It is 

further submitted that applicant/accused is ready to abide by any condition 

imposed by this court.  It is prayed that applicant/accused may be admitted 

to bail.   

 On the other hand, Ld. APP for the State has opposed the bail 

application and submitted that one loaded country made pistol of .315 bore 

along with two more live cartridges were recovered from the 

applicant/accused.  It is further submitted that one stolen motorcycle was 

also recovered from the possession of applicant along with co-accused Asad 

Ali.  It is further submitted that applicant/accused is also involved in six cases 

of theft, robbery, attempt to murder and Arms Act etc., hence, present bail 

application may be dismissed.     

 In this case, the applicant/accused was arrested on 29.07.2020.  

The charge sheet of the case has already been filed.  The custodial 



interrogation of the accused is no more required. Considering the facts and 

circumstances, I am of the opinion that no fruitful purpose would be served 

by  further keeping  the accused  in  JC,  hence, accused/applicant is  hereby 

admitted  to bail   on   furnishing  personal  bond in the sum of Rs. 20,000/- 

with one surety in the like amount subject to the condition that he shall join 

the investigation with the IO as and when required and that he shall not 

tamper with evidence or influence any witness in any manner whatsoever 

a0nd that he shall appear before the Court on each and every date of hearing 

to attend the proceedings in accordance with the terms of bail bond which 

would be executed by him. 

 Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 23.10.2020 

  



FIR No.101/2020 
PS : Khajuri Khas/Crime Branch 
U/s. 109/114/147/148/149/186/353/427/435/436/454 IPC 
& 3/4 PPDP Act  
State Vs. Tahir Hussain (Applicant Khalid Saifi) 
 
23.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Ms. Pravita Kashyap, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for directions to Jail 

Superintendent, Mandoli Jail to permit the applicant/accused to be supplied 

winter clothes by his family in Judicial Custody. 

 Heard. 

 Request of applicant be considered by the Jail Superintendent, Mandoli 

as per Jail Manual.   

Copy of this order be sent to the Jail Superintendent, Mandoli Jail for 

necessary action as per rules.  

 Application stands disposed of. 

 Copy of this order be also uploaded on the Website of Delhi District 

Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 23.10.2020 
 
 

  



FIR No. 0062/2020 
PS : Bhajan Pura 
U/s. 147/148/149/151/152/186/353/332/436 IPC 
State Vs. Unknown 
Vehicle No. DL2SP 3128 (Royal Enfield Bullet) 
 
23.10.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

  Mr. Haider Ali, Ld. Counsel for applicant. 

 

This is an application for release of vehicle no. DL2SP 3128 (Royal 

Enfield Bullet) on superdari. 

Report of SHO, PS Bhajan Pura received wherein it is stated that no 

vehicle bearing registration no. DL2SP 3128 Royal Enfield has been seized as 

case property in the present case and no such vehicle is related to the present 

case. 

Ld. Counsel for has sent photographs of the vehicle through What’s App 

and has submitted that the said vehicle has been seized by the officials of 

Police Station Bhajan Pura and same is lying in the Malkhana of that Police 

Station.   

In view of submission made by Ld. Counsel for applicant, let a report 

be called from MHC (M)/SHO, Police Station Bhajan Pura regarding status of 

that vehicle as to in which case the same has been seized. 

Put up on 29.10.2020. Copy of this order be sent to Police Station 

Bhajan Pura for compliance.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      23.10.2020 
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